FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF PANDHE HOSPITALITY PRIVATE LIMITED
RELEVANT PARTICULARS
Name of corporate debtor Pandhe Hospitality Private Limited
Date of incorporation of corporate 23/10/2009
debtor
Authority under which corporate debtor |Registrar of Companies (ROC) — Mumbai
is incorporated / registered
Corporate Identity No. / Limited Liability |U55101MH2009PTC196642
Identification No. of corporate debtor
Address of the registered office and 234, Praneet, Jaywant Palkar Marg Worli, Mumbai,
principal office (if any) of corporate Maharashtra - 400030
debtor
Insolvency commencement date in Date of Order: 04.03.2025.
respect of corporate debtor Date of Receipt of Order by IRP : 20.03.2025
Estimated date of closure of insolvency |31.08.2025 (being 180" day from
resolution process commencement of CIRP)
Name and registration number of the ~ |Stalwart Resolution Professional LLP
insolvency professional acting as IBBI/IPE-0162/IPA-3/2023-24/50070
interim resolution professional
Address and e-mail of the interim BLOCK- LD -30, S F S FLATS, PITAMPURA,
resolution professional, as registered ~ [NORTH WEST DELHI, DELHI-110034
with the Board Email: deepgoel@gmail.com
Address and e-mail to be used for BCC Tower, 1008, 10 ™ Floor, Sultanpur-Lko Road,
correspondence with the interim Arjun Ganj, Nr Saheed Path, Lucknow-226002
resolution professional E-mail: cirpofphpl@outlook.com
Last date for submission of claims 03.04.2025 (14 days from date or receipt of order)
Classes of creditors, if any, under Not Applicable
clause (b) of sub- section (6A) of
section 21, ascertained by the interim
resolution professional
Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
A) Relevant Forms and A) https://ibbi.gov.in/en/home/downloads
B) Details of authorized representatives [B) NA
are available at:
Notice is hereby given that the National Company Law Tribunal - Mumbai Bench has ordered the
commencement of a corporate insolvency resolution process of the Pandhe Hospitality Private
Limited on 04.03.2025.
The creditors of Pandhe Hospitality Private Limited are hereby called upon to submit their claims
with proof on or before 03.04.2025 to the interim resolution professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13to actas authorised representative of the class [specify class]in Form CA—NotApplicable.
Submission of false or misleading proofs of claim shall attract penalties.
For Pandhe Hospitality Private Limited

’ Sd/-
@»»U@( Stalwart Resolution Professional LLP
Interim Resolution Professional

Date: 21.03.2025 IBBI No.:IBBI/IPE-0162/IPA-3/2023-24/50070
Place: Mumbai AFA Valid till: 31st December'2025
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il il Canara Bank
[

Koparkhairane Il Branch:- Ajanta Housing & Commercial Complex,
Flot No, 92, Sector 15, Opp D Marl, Koparkhairane, Navi Mumbai - 400709

POSSESSION NOTICE (For immovable Property)Appendiz IV[Rule-5 (1]]

Whereas, The undersigned being the Authorized Officer of the Canara Bank
undar the Securntisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred
under Seclion 13 (12} réad with rule 3 of the Security Interest {Enforcement)
Rulas, 2002, issued a damand notice dated 14.10.2022 and calling upon the
borrowermorigagor/guarantor Mr, Kittukumar Madhusuda Saha and also
awner of the propertyisurety fo rapay the amount mantioned in the notice heing
Rs.16,47.278,.31[Rupess Sixtean Lakh Forty Seven Thousand Two
Hundred Seventy Eight And Paise Thirty One Only] plus unapplied interest
and charges within 80 days from the date of receipt the said notice.
The homower margagorguarantor hawving falled 1o repay the amount, motice is
hereby given to the borrower'mortgagoriguaranior and the public in gensral that
he undar sigred has laken Physical Possession of the proparly daescribed harain
below in exercise of powers confered on him/her under section 13{4) of saild act
read with Rule & & S ofthe =aid Rules on this 18th of March of the year 2025,
The borrowers in particiular and the public in general are hereby caulioned not to
deal with the properdy and any dealings with the property will be subjact to the
charge of Canara Bank, KOPARKHAIRAMNE Il Branch for an amouni of
Rs. 16,47 278.31(Rupees Sixteen Lakh Forty Seven Thousand Two Hundred
Seventy Eight And Paise Thirty One Only) and interest thereon
The barrower's attention is invited 1o provisionsof sub-section (8) of Section {13)
af the Act, in respect of the fime available, to redaem the secured assets,
Description of Immovable Property
FlatMa 105, 1st Floor, Building Name “ramesh Arqcade Mo. 17, Radhaknshna Chs
Lid, Shankar Nagar. Shankar Magar Road, Kalyan Shifl Phala Road, Sonarpada,
Dombivii East, Thane, Maharashira - 421201 Sdl

Date : 19.03.2025, Place : Thane Authorised Officer, Canara Bank |

Farm No, URC-2
Advartisament gving nofice about registration undar Pan | of Chapier XX
(Furzvant fo sechovt I74{bl of Ihe companies Aol 2013 and nie 4T) of the companias
(Authodsed o Reglster) Rules, 20714

1. Motlce s herslye green that In puesdance of sub-sectan (2} of saction 366 of the Compenles
Azl #13, an application has been made fo the Regisiar &t Reglstrar Central Regisiry
Canter (CRC), Indian Insfitute of Corporate Affaics (IGA), Plof Mo, 6,78, IMT, Manesar,
District Gurgaon, Haryana, 122050 ihal Jainson Manufaciuring Co a partnership fam
mgy ba reqistered under Pan | of Chaptar XX of the Comganies Act 2013, a3 & company
limited by shares,

2. The procipal objgcts of the company &6 as iollows;

To manudacing, tracks, and markel all ypes of wire lerminals, baltary terminalg, kugs, and
other @led products and comgonents, including spare partd, usad in b autorchile
industries. To markst and sell the products mamdaciurad or iraded by the Company, inchiding
acling as commission apents for the sale of such praducts. Taimpod and expaort wire ferminals,
hatlery terminals, lugs, and olber alied products and components, Incledng spans. parls
psed I the adomebile Indusines. To underake research and development aclivities for
impeaving the guelty and design of the products mandactred or fraded by the Company
To codlabarate with other companies, orpanizetiens, or individueals for the purposa of
manufaciuring, irading, or markeling ihe products of (he Company

3, Aoopy of the draft memorandum and aricles of association of the praposed company may
be inspected at the office at C-138, Bonanza Industrial Estate. Ashok Chakravart Road
KandrwalilE}. Mumbai - #0010,

4. Molice-is kareby gven thal any parson atpecting o (hes applicalion miay communicats thair
objecion n witing 1o Ihe Registrar af Registrar Central Registry Canter (CRC), Indian
Imstitute of Corporate Affairs (NCA), Plat Mo, & 7, B, IMT, Manesar, District Gurgaocn,
Haryana, 122050, within twenty one days from the date of publicetion of thes notice, with &
copy 1o tha company at ts sagislerad office,

Dafed thes 19% day of Merch, 2035

Mamals) of Agpicant

Jainson Manufacturing Company, Partnersheg Firm
{hrowgh Its Panners

1. Ritesh Ashok Jain

2 Ashok Mangilal Jain

3. Usha Ashok Jain

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Memeaf coparate debior Fandhe Hospilelity Privala Limited
2. |Dgte of incorparation of co ZA00a

debiar

3. |Suthority under which carporada dabdar
ls-incorporabed | egistered

4, |Corporabe [denfity Mo, | Limded Liabdily
Mentification Mo of compaorate deblor

5 |Address of the reqistered offce and
prrcapal ot | ary] ol cofparala

Regesirar of Companies (ROC) - Mumbai

U551 01MHZO0GPTC 196642

234, Pranest, Jaywant Pakar Marg Weeli, Mumnai
Makarashira - 4000G]

debiior
B, |Wnsplvency commsncement datein Crate of Order: 04.03 2025
respect of comporate debbar Diabe of Raceipd of Order by P 020,00 2025

7. |Estimated dade of closure of nsclvenoy
reaakilicn [rocmss

B, |MNameard regebratan numbes of he
irsahvency professionsl acling as
irtarim resolulicn profasskangd

8. |Addre=s and e-mail of the inberim
resokition professional. as registered
with the Board

10, |Address and e-mail o be used for
comrespondencs will the nledm

31.08 2025 (heing  120% day from
eommancamant af CIRP)

Stakwart Resofulion Professional LLP
IBBITPE-D16HIPA -3 202 3- 245007

BLOCK- LD -30, 8 F 5 FLATS, PITAMPLIRA,
WORTH WEST DELHI, DELHI-110034

Email: cmasandeepooel@gmail.com

BCC Tower, 1008, 10 ™ Fioper. Sutanpur-Lko Roed,
Arjur Gary, N Sakead Path, Lucknow 226002

resakiticn professional E-maik cirpafphphifouticok.com
11 jLast date for submissaon of claims 03.04.2025 [14 days from date of recespl of order]
1z if:lassea of creditors, ifany, undes et Appicatil

icdause (b} of sub- sechion (GA) of

saclion 21, ascertaied by e nleim

resafution profassianal
13, |Mames of insolvency Prefessianals Mot Applicable

Idanifad bo &t as Authonsed
Reoresentative of reditors in 8 class

i Threa tames for each cass)

14, |4} Relevant Foms end

B} Detals of suthanzed reprasenialives
ara awvaiahle ak

Wolice is heraby given thal the National Comgarny Law Tribinal = Mumbal Bench has ordesad the
commencamant of 3 corporale insohvency resosution process of the Pandhe Hosoitality Privale
Lirnited on 04.03. 2025
The craditors of Pandhie Hosgitality Privata Limited a7e heraby cafied upon fo submil their claims
with progd on or before D3.04 2025 o the infenm resolufion professiongl &l the sddress
mentioned against entry Na. 10
The financial creditars shall submit their claims with proof by electronic means only. All oiher
creditars may submit the chaims wilh proof inperson. by post or by electronic means.
Afinancial cradilor besenging 1o a class, aslisted against the enlry Mo, 12, shall indicata s chaca
of sutharised rpresentative Trom amang (he Three insohsency professionals listad against antry
Mo, 13 to act as authorised representative of the class [specify dass] in Form CA- Not Applicatés.
Submissian of false ormisleading proofs of claim shall altrac penalties
For Pandhe Hospitality Private Limited
Sdi-
Stalwart Resolution Professional LLP
Interim Resoluiion Professional
BBl No IBBIIPE-D162/1PA-3202 3-24/50070
AFA Valid till: 31st December'2025

A hitgs:iibdi pov infan'homeldoardoads
Bl KA

Cate; 11.03.2025
Place: Mumbai

FOR THE ATTENTION OF THE CREDITORS OF PANDHE HOSPITALITY PRIVATE LIMITED

NOTICE
WOTICE i hereby given that the Certificate {s) for TZbearing Equily Share
cerificates. No(s)1 25886and Distinctive Nos, 35635208 to 35635369 under
the folio Mo 7413877 2of UlivaTech Carmant Limited standing in the name{s)
aof Manish H Shah and Poornima H Shah hasthave been ozl or mislaid and
the undersigned has | have applied to the Company to Issue duplicate
Centificata(s) for tha said shares.Any person wha has any claim in respact
of the said shares should write to our Registrar, KFin Technologies Limited.
Selenium Tower BPlot 31-32, Gachibowli, Fmancial Destrict Hyderabad-
200032 within one month from this date else the company will proceed 1o
izsua duplicate Cerlificate{s | Name(s) of Shareholder(s)
Date 240372025 Manish Harkisandas Shah

Address: 59110, Rekha Kunj, Rafi Ahmed  Poomima Harkisandas Shah
Fidwai Rioad, Matunga, Mumbai, Maharashira-40001%

Kohimoor Foods Lkd.

Regd./Corp. office: Pinnacle Business Tower, 107 Floor, Shooting Range Road,
Surajkund, Faridabad, Haryana - 121001, Ph. No. 0129 - 424 2222, Fax No. 0129 - 4242233
E~Mail: info@kohinoorfoods.in, Visit us at: www.kohinoorfoods.in
CIN- L52110HR1989PLCOT0351

Pursuant to the provision of Section 108, Section 110 and other applicable provisions

if any, of the Companies Act, 2013 read with rule 20 and rule 22 of the Companies
(Management and Administration} Rule, 2014 and the MCA Circulars (s defined below)

Members are hereby informed that pursuant io the provisions of Sechon 108, Sechon 110
and other applicable provisions, if any, of the Companies Act, 2013, read with rube 20 and
rule 22 of the Companies (Managemeant and Administration) Rules, 2014, and such other
apphcable laws, rules & reguiations (including any statutory amendment(s). modification{s),
variation(s) or re-enaciment(s) thereto, for the time being in farce). in accordance with he
guickziines |ssued by the Minisiry of Corporate Affairs { MCA”) for hokding gensral mestings/
conducting the process of postal ballot throwugh remote e-Vioting vide General Circulars
msued by MCA "MCA Circulars”) from bme to tme, the SEBI (Listing Obdigations and

Disclosurs Requirements) Regulations, 2015 ("Lsting Regqulations’), Sacrelarial Standard-2

on General Meetings (the *55-2°) ssusd by the Insfitule of Company Secretaries of India

and &5 amendad from time to Yme any statubary modification or re-enactment thereto, and
other applicable laws and regulations. i any, for the time being in force, for seeking theer
approval by way of spacial resolutions i respect of the businesses set forth in the Poslal

Baliod Wotice daled February 14, 2025,

In compiznce with ihe above circudar, elecironic copies of the Postal Ballot Nofics seitng

out business to be transacted through Postal Ballot along with procedure of the e-voling has

been senf via e-mail on Thursday, March 20, 2025 to all the shareholders whose emai
addresses are regestered with the company/depository paricipant]s). Shareholders holdmg
shares i dematenialized mode, are requestad o register ther emall addresses and mobd:
numbers with their refevant depositories through therr depository participants.
shareholders holding shares in physical mode are requested 1o furnish their email address
and mobile numbers with the Company's Registrar and share fransfer agant Mis. Skyline

Financizls Sennces Private Limited at info@skylinerta.com. The MNotice of the Postal

Ballo iz also be available on the Company's website, at www.kohinoorfoods.in, stack

exchangewebsite and on the NSDL's website, at hitpsfiwww.evoting.nsdl.com,

Each Mambers’ voling rights shall be in propartion lo hisfher shara of the Paid-Up Equity

Share Capital of the Company as on cut-off date i.e. Friday, February 21 2025, which will

only be considerad for s-voding.

The Board of Directors have appainted Mr. Manish Kumas (Membership No. FC3 10248),

propistor of Mis. Mank and Associzles, Practicing Company Secrelanes, as scrutingzer for

conducting the Postal Ballol process i a falr and fransparent manner,

The member of the Company are also hereby informed and requested to note that:

{a} The e-voling penod will commenca and Mambers can cast thair vola online from 8.00
a.m, {I5T) on Sunday, March 23 2025 and ends at 5,00 p.m. (15T} on Monday April 21
2025 [bothdays nclusive) Mote: e-vating shall nol be allewsd beyvond said time.

(b} Once the vole on & resalubion is cast by the Member, the Member cannot change it
siibsequenty

{2 The mecessary instuction for remode e-voling has been set out in the Nofice dated
February 14, 2025,

{d} In caze of any grievances connactad with faclty for e-voling, please contac NSDL,
emall: evoting@nsdl.co.in, Tel: 81 224886 TO00/ 91 2455 7000

{8} The result of postal baliod through e-voding shall be deciared on or befors April 23 2025
[Wednesday) and communicated to the Stock Exchanges and would alse be displaysd
on the Company's website al wew. kohinoorfoods.in

NOTICE

TATAMOTORS LTD
Registered Office: Bombay House 24, Homi Mody Strest,
Mumbai, Maharashtra 400001

NOTICE is hereby gven thail the cerificate]s| for the under meniioned securities of the
Company has'have been |ost/misplaced and the holdars] of the said securites!
appicani]s! hashave applied fo the Company toissue duplicate carificatefs]

Any person who has a caim in respect of the saad securites should todige such claimwith
the Cormpany at s Registerad Office within 15 days from this dats, alsa the Company will
proceed o izsue-duplicate cedificate[s] without furtherinfimation,

Name[s] of | Kind of Mo. of Folio
holder[s] | Securities | Securities MNo Distinctiva
I&nd Jt., and face num-her[ﬁ]
holdar{s], value
if any)
AJIT VISHU| Enquity 300 E2A2002241 | 28141871 - 28142670
BHIDE RS. 2I-
[Place] - PUNE [Name([s] of Applicant{s]]
[Date] = 21/D3/2025 BHAGYASHREE AJIT BHIDE

. » Ddfice No. 73, 7% Flear,
I'""j‘ '! Bank Sl!iigaﬂzkgmﬁ;rimﬂnngi‘:r. Il.;l!:.-:rli:na:-t‘:Ir
RERARAIRAD 5 400021 » E-mail : armbmumba@indiantank oo in
POSSESSION NOTICE [Appendix IV under the Act - rule- B[1]]
WHEREAS, The undersigned baing the Authorized OHicer of the Indian Bank
under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 and in exercise of powers conferrad under Section
13 {12) read with Rule 8 and 9 of the Security Interest (Enforcement) Rules,
2002 issued a demand notice dated 03.07.2017 Calling upon the borrower
M/s. Vijayshree Cargo (Prop. Dinesh Brahmdev Tiwari) with our Andheri East
Branch io repay the amount mentioned in the notice being ¥ 1,79,29,822)-
(Rs. One Crore Seventy MNine Lakhs Twenty Mine Thousand Eight Hundred
Twenty Two Dnly) within 60 days from the date of receipt of the said notice.
aince account have since been transferred to Stressed Assets Management
(SAM) Mumbai C/o. 73, ™ Hoor, Mittal Chamber, MNariman Point, Mumbai-
400 021 from Andheri Branch as such; the possession is baing taken by
Authorized officer of SAM Branch.

The borrower having failed to repay the amount, notice is heraby given o the

borrowear and the Public in General that the undersigned has Taken Physical

Poszession of the properiies described herein below in axercise of powers

conferred on him / her under Section 13 (4) of the said Act read with Rule 8 and

4 of the said rules on this 16" day of March of the year 2025.

The bhorrower in particklar and the public in genaral is hareby cautionad

not to deal with the properties and any dealings with the properties will be

subject to the charge of the Indian Bank for an amount of ¥ 1,79,29,822/-

(Rs. One Crore Seventy Mine Lakhs Twenty Mine Thousand Eight Hundred

Twenty Two Only) &= on 24.04.2017 and interest, cost andcharges thereon.

“We draw altention to the provisions of Section 13(8) of the SARFAES| Act and

the Rules tramed there under which deals with your rights of redemption over

the securities™
DESCRIPTION OF THE IMMOVABLE PROPERTIES:

1. Al that part and parcel of the proparty consisting of Flat No. 303, 3" Floor,
A Wing, Valramdham Residency-A, Plot Mo. 19, D Type, 5. No. 219/2°2/P1 of
Willzge Dungra, Near Shashwat Harmony & Shri L. G. Haria Multipurpose Schoal,
Taluka Pardl & District Valsad, Gujrat-396 193. Fiat area 810 3q. Ft. super built
up, + Bounded : = North : Internal Road; » South : Open Piot; » East : Building;

4. Amisha Ritesh Jain By order of the Board « West : Building
For Kohinoor Foods lhﬂ;;:l 2. Al that part & parcel of the propedy consisting of Fat Moo 208,
Place: Farldabad Satram Arora second Fleor, Momai Sadan Buikding, Near Winners English High School and
iﬂ Date: 20.03.2025 Jt. Managing Director Vrindavan Park, Chanod Colony, Amar Nagar, Village © Chanod, Taluka : Pard),
PUBLIC NOTICE REHE.HEE Distrigt : Valsad, Gujarat-396 191, Flat area B65 Sq. Ft. built up, + Bounded :
Notice is hereby given that share certificates Imibuistries Limited i _:Iﬂhanuﬂ V1800, sl SaRED < GO Fids; * ERSS. Rhady: CUIatEy,
for 6000 equity shares of face value Rs. 1/- iraw |y i ) AKME FINTRADE (INDIAILTD * West : Winrer school Ground :
each having Certificate No. 12 and 488 Aepd.office: Ird Floor, Malker Chambers |, 222, Mariman Poing, Mumbai - 400 021, I Aosoan Loans S~
bearing Distinctive No. 8738001 - 8741000 Phaone; 022-3555 5000, Ermail: investar relations@ril com (Deepak Kumar Vaishnav)
and 645093600 - 645096599 respectively CIR: LI 71 10MH 197 IFLC0 19786 Date : 16.02.72025 Authornised Officer,
in Folio No. 000134 of MARICO LIMITED, Branch Office : Neelkanth Business Park, D-004, Ramdev Pir Road, Sadguru Nagar, Place: Mumbai Indian Bank
registered in the name of LATE ABHEETA ek Hoad Office : Akmé Busincss Contre (ABC), 4.5, Subety Cenire, Savina Girde,
. | . usi y 7Y, u | ) Vi | ’
::(‘;\I\:#: l:‘:(‘ilgrgfg?]rééoﬁgeetz&glir:(;sr;:)aiﬁg MICTHCE s hereby given that the following certificave(s) isswed by the Comipany are stared Opp. Krishi Upaz Mandi, Udaipur - 313001 (gajasthan)
_ ! - to have been lost or misplaced and Registered Haldars thereod have applied lor the jsiue Ph : 0294-2489501-02 Contact No. 0294-6641100 M h n r - B nk Lt
3 - : . « (Scheduled Bank
X(r)lymsgrns):)nt‘\::vhlgshuaes :nuyptlzllg?rtneinc?;gf(gtgf of duplicate certificace(sh, Email : inffo@akmefintrade.com Web : www.akmefintrade.com ’ il Reaist Gdsff. a Ha agas C?/I okpt BLDaD BA Rdd(ls_ b Mumb .)400012
. 3 < =i egistered office :- Hiramani Super Marke ,Dr.B.A.Road, Lalbaug, Mumbai- .
thehsalld_ shqtrﬁ t;]:ertlflcates slzqtlld x;thge So| R | SRR e Ermf'rq“ ":;:;;'_’Tn“‘ - POSSESSION NOTICE P —. / Tel. No. - (022) 68860826 / 68860837, Email - recovery @ mahanagarbank.com
such claim with the company at its registe- _ orrower ate: Marc
red office at 7th Flo_or, Grande Palladium, I GE550046 ] Aruma Limaji Gadowad 40| 1 1407599-59% |  D0S4E0802-64| 1. Mr. Shanmugam N. Pillai, S/o. Mr. Nambi Kuppan Pillai, Ground Floor, Ramnayan PHYSICAL POSSESSION NOTICE
175, Cst Road, Kalina, Santacruz (East), Urraji Malhari Gailowad 40| 53374354.355| 1249229555554 Nagar, Apartment, E-1 Building, CHM College, Near Dashara Ground, Ulhasnagar-
Mumbai, Maharashtra - 400098 within 37| 58453874-874| 16249679267.393 3, Thane 421002 Mobile: - 9819097846 Whereas,
15 days of the publication of this notice, 107 | 62479235-235( 2209116562-T68 Co-Borrower o . The undersigned being the Authorized Officer of GS Mahanagar Co-Op. Bank Ltd. under the
after which no claim will be entertained £14| B67176599.699 | ABEDTIE096.50% 2. Ms. Parveen Shanmugam Pillai, D_/o.. Mr. Shanmugam N Pillai, Ground Floor, S itization and R nst tion of Financial A ¢ nd Enforcement of S ity Interest Act. 2002
: : ; . Ramnayan Nagar, Apartment, E-1 Building, CHM College, Near Dashara Ground, ecuritization a econstruction or Financial Assets a orcement ot oecurity Interest Act,
and the company will proceed to issue 2 | 2141230) Duraya Marsur Pedwalla) 12| 203473473 |2281404-415 Uh 3 Thane 421002 Mobile:- 9930198846 . ise of th ¢ ion 13 (12 ith Section 2(F) of the Securi
duplicate share certificate. IR b s il Skriasn LRI co B(?rsrr;?/s:;- , Thane obile:- and in exercise of the powers conferred under section 13 (12) read with Section 2(F) of the Security
gﬂltge:. I%IZUOM3B§?25 MEHAK KHANNA Pariwalla | 1| 390991.99) |5456228-119 3. Mrs. Seetha Nambi Pillai, W/o. Mr. Nambi Kuppan Pillai, Ground Floor, Interest (Enforcenlwent) Act 2002, '|ssuefj ? demand notice upon the borrow.ers mentlone.d bellow, to repay
: Shabhir Husein Taberbhai | 436662-662 | 59051 36-145 Ramnayan Nagar, Apartment, E-1 Building, CHM College, Near Dashara Ground, the amount mentioned in the notice within 60 days from the date of receipt of the said notice.
3| S3BEIFELT| 16797988.9%2 Ulhasnagar-3, Thane - 421002. Mobile:- 9819097846 The borrower had failed to repay the amount, notice is hereby given to the borrower and the public
I &Z1150-130 I 72IERS0-B5Y Guarantor . . . . . .
PUBLlc HﬂTIG_E 24| 968944.944 24769009012 4. Mrs. Farida Ahmed Shaikh, W/o. Mr. Ahmed Hussain Shaikh, 3C, 208 Second in general that the L.mder3|gned has taken PhyS|.caI Possesspn of the property .descrlbed herein as on
NDI:I;,;E‘ ardin Et; |rl:|ﬂ' I:-E-ITIE[H‘H‘E:] of 16l 3i001769.26% 495313148157 Floor, PMGP Colony, Transit Camp, Plot 501, Sion Dharavi Link Road, Near 18/03/2025 in exercise of powers conferred to him under section 13(4) of the said Act.

, g : g 1 40| 4988279280 BIE0STAT-HIE Dharavi Bus Depot, Mumbai - 400017 Mobile: - 7167875653 T )
Hindustan Unilever Ltd. Fegd Office: Unilever 40| £36B475.476] 134821995034 Sub: Possession of the Securities under section 13(4) of Securitisation and i Name of Borrower Description of Property Date of Demand Notice
House, B. 0. Sawant Marg, Chakala, Andheri 54l 1633168071 118547720 12364 Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 No. 28/06/2023
(East), Mumbal, Maharashra, 400099, 9| 58243579.57%| 1614579803-81 (SARFAESIAct, 2002) 1 | BORROWER :- Flat No. 304 area adm. 440 sq.ft U/s.13(2)

Natice i;hgrgh:,l gﬂ*l‘nThaTT‘ilP{-Efﬁﬂt&tE{E:'fﬁf 317| BIAAIMES4E | TIO9InE |45 4LE The Authorised Officer of Akme Fintrade (India) Limited (Company), under the ] '_ ) _ ’ ' e )

he und joned Equity Sh fth ' b ; Securitisation and Reconstruction of Financial Assets and Enforcement of Security Mrs. Archi Anil Gaikwad i.e 40.89 sq.mtr, (555 sq.ft.built up - .
thre bnuermentioned tRUILy Jnares. ot the 3 9609431 | Harichand Manghanrnal) 200} 5750101-101) 120082803008 InterestAct, 2002 (54 of 2002) and in exercise of powers conferred under section 13(2) ; Ndi Physlcal Possession
Company have been lost / misplaced and | the Gurnan 0| 7ITIR01-50) | 39119843891 read with (’Rule 3) of the Security Interest (Enforcement) Rules, 2002 issued a SURETY :- area), 3rd floor, A-wing Building 18/03/2025
_E||:Il:l||t-3r'll t_m"e have E||:l|:|||E_'dt[!'I_hEl[i]rr|pﬂ!1§.I o Motiram Mangharmal I30| 54303999-003 |  1317993007-156 Demand Notice dated 05.09.2024 calling upon the borrower Mr. éhanmugam N. 1) Mr. Ajay Tanu Tambe bearing Municipal H.No. 449/24 -

Issue duplicate Share [Em_r":'ﬂ_[':':i-'- ! Gurnan 5001 62650535-535| 1121653507-006 Pillai along with its mortgagors & guarantors, jointly and severally to repay the amount 2) Mr. Rajendra Vedu Pardeshi which is known as "Building No. 19 Receivable Amt.

Any person who has a daim in respect of the 4 96094237 Motiram Manghanmal 00| 5750100-100|  120082509-808 mentioned in the notice being Rs. 21,75,728/- (Rupees Twenty One Lakh Seventy- . . Rs. 14,31,088/-

said Shares should lodge the same with the Gurnani M| 7973600-600)  159129793-842 Five Thousand Seven Hundred and Twenty Eight Only) as on 02.09.2024 together Branch Name & Loan A/c No, A/B Co-op Housing Society Ltd, (As on. 26/06/2023 plus
Company at its Registerad Office within Marichand Manghanmal| 230 | 548039%94.998| 1327891757006 with future interest as applicable on the aforesaid amount together with all incidental Vartaknagar, MHL/1083 Constructed on N.A. Land bearing . ' P
2days from this date else the Company wil | Gurnani 500 | 62650534-534( T211653007.506 expenses, costs, charges, etc. till payment and/or realization within 60 days from the S. No. 11,12,13, 14A, 14(part), 14B interest and charges

o [Ill|.‘.-|iEEItE'I{'E'II;iﬁEETE[5-| ta the 5 | 9001018) R | Pacel 00| 2328124-135 47057298397 date of receipt of the said notice. o e , Lpar, 145,

Efuresaid applicants without any further 00| 232B1Z7-128 ATOSTA48-547 The Borrower Mr. Shanmugam N Pillai, as well as its mortgagors & guarantors 14(part), 14C, 15, 16, 17 & 61, Mauje
3 50 23BIIZ-1T ATO5T 748957 having failed to repay the amount mentioned in the demand notice, the present Kaneri. Ashok Naagar. Taluka
Intimaticn, w0l 2437500.500|  4T0sT99s.017 notice under section 13(4) is hereby given to them and the public in general that the o g. ’
Folio No.: HLL1938305 13| TeSERIRET| | 1EOT%ITERS undersigned being a authorized officer of Akme Fintrade (India) Limited demands Bhiwandi, Dist. Thane, in the name
Nemef Shar older o0l assosgasea| amressrsong| | | o vou e posssssion of e propery desrbed hren blow b sxrcse of o Mrs Avehi il Gaed
ilabai Bhonsale | Smi -85 ; o . . . . . . - . . :
No of Shares: i} | MY E,.muvmmu < E;;:Ezg 3;; ”1?5;:;?? Zx Securitisation and Reconstruction of Financial Assets and Enforcement of Security The borrower in particular and the public in general is hereby cautioned not to deal with the property and
ares: 1530 gy K. Mehta ot - sl - Interest Act, 2002 on March 2025. . : : :
. any dealings with the property will be subject to the charge of GS Mahanagar Co-Op.Bank Ltd for an
DistinctiveNos.: 3790487 1- 97506400 #0| SI0B0ER1-891 (  J04349617-636 The Borrower, Mortgagors & Guarantors in particular and the public in general is _ _ :
CertificateNos.: 5106818 ;ig 5232;;;?;;1 iéﬁi:ﬂig;;‘; hereby cal;tioned T|O[t)to desl with thﬁ pro';:ertyin ?Ryi/(man;eraréd e:n;c/jdeflings(;/v]icth the amount mentioned as under & interest thereon. S
; . LR - - property, if any will be subject to the charge of Akme Fintrade India Limited for an -
Aishwaryadevi Ashok Ghatge p | 9597981 | Ushutsi Krishesg Mulhari | 58| 12268220209 253961361418 amount of Rs. 21,75,728/- (Rupees Twenty-One Lakh Seventy-Five Thousand | | Date : 22/03/2025 Authorised Officer
[Name of applicant] Krisnaji H Kikarni 34| 54821181-1BB| 13785B6387-734 Seven Hundred and Twenty-Eight Only) as on 02.09.2024 together with future Place : Mumbai .
Dated: 22.03.2025 8 | 32081819! Vinay Mehta 80| £2393720.728| 21994561 95-450 interest as applicable on the aforesaid amount together with all incidental expenses, ace : llumbai GS Mahanagar Co-Op. Bank Ltd. Mumbai
Briies Mahes spa | BESTIEI0.870| LETI495541-B40 costs, charges, etc. till payment and/or realization.
I ES B The Borrower's/Guarantors/Co- Borrowers attention is invited to provision of sub section = " - Navi Mumbai Zonal Office
ota (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. e s I HET ! o .
- ' . : , ’ ' : . . . e TR ID I min building, P-17 r-1 Washi

CLASSIFIED CENTRES IN MUMBAI The Public is hercby warned against purchasing or dealing with these securities any way. Guarantorls requested to make payment of amount mentioned in terms of in the notice 'F":.h ﬁ!‘€| Bank of Maharashtra I\(l:aviCI\/I?Jr%ga?dE-m:ir'gzrr?ﬁvm @’rsnilcf;“a)bank ?f) ir’1
;S;an{eet Communication ﬁll'l':l' :H'Fmﬂ['i] whio has / hava arm clairm i rgg:p-d of the sacurities. should |rl||_'|gg suich claim In t_erms .Ofgl:larantee eX.eCUted byyou . ) . . -'“'-:-.:-—- & GOVT. OF INDILA UNOERTAR G Iegal nvm@mahabank co |n Phone - 022_20878751/52
P 40024682) 40792205, with the Company's Registrar and Transfer Agent viz. “KFin Technologles Limited™, This notice is |ssu§d W|thqut prejudice to thfa right, title e_md |rjte_rest in the secured T — e :

Selenium Tower B, Plot Mo, 31-32, Gachibowll, Finascial Districe, Nanakramguda, assets and remedies available to Akme Fintrade (India) Limited (Company) to - — - - - -
8. drts Advtg. Hyderabiad - 500 032, within Seven () days from the date of publication of this notice, initiate proceedings, take actions as it deems necessary under various applicable laws Notice U/s 13 (2) of Securitization & Reconstruction Of Financial Assets and Enforcement of Security Interest Act 2002
Phone: 23415111 failing which. the Company will proceed to tssie letter(s) of confirmation in lieu of duplicate and provisions me”t'og‘? thereg”dg' o o We have already issued detailed Demand Notice u/sec 13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement of
Taj Publicity Services cervficate(s) in respect of the aforesaid securines. Flat No. 01. G (?FEI R|I3P'_I|'(Ij_ i K =i \éABLE P'T\l PERJ: Ltd.. Plot No. 269 Security Interest Act, 2002 by speed Post/regd. Post to you which has been returned undelivered/refused. You can collect the Original Notice/
Byculla (W), ’ for Reliance Industries Limizad aiio. 1, bround Foor, Buliding inown as Ramayan Nagar ©hs Lid., 7ot No. £69, Cover addressed to you, from the undersigned and are further advised to pay the total outstanding amount as mentioned above with Interest
Phone : 2305 4894. B U.No. 165 SheetNo. 19, Village Ulhasnagar Camp 3, Taluka and District Thane, Adm. & costs etc. within 60 days from the date of notice referred to as above to avoid further action under SARFAESI Act-2002. Kindly take note
Mobile : 9892011371. : Area 585Sq.Ft. : , y - ) , ) = y

Place ; Mumbai Savithri Parakh Sd/- that our further action as per the provisions of the SARFAESI Act, 2002 will continue till the repayment of total outstanding dues of bank.
g{gammbha Adbvertising, Dace @ Mareh 21,2025 Cormpany Secratary and Compliance Ciffices Date: March, 2025 Authorised Officer

trgaon, = . i For Akme Fintrade (India) Limited. S Name Of The Borrower(S) & Guarantor(S) Nature & DETAILS OF THE SECURITY DATE OF NPA & Total
Phone : 2386 8065. =il Tl Place : Mumbai
Mobile : 9869074144. N Branch Name & Date Of Notice Amt. Of Outstanding
Aaryan Publicity Credit facility
Bk P— L&T Finance Limited 1 | 1.Mr. Mohd. Yusuf Layeekali Maldar(Borrower) Housing | All those pieces and parcels of Flat 10.03.2025
Mobile: 9320111876 (formerly known as L&T Finance Holdings Limited) Flat No. 404, Building No. G-2, Mountain View Residency, | Loan of |No. 506 & 507, 5th Floor, Bianca Rs.

. . Registered Office: L&T Finance Limited, Brindavan Building - Wasrang,Khopoli, Tal. Khalapur, Dist. Raigad- 410203 Rs.30 Lakhs | Heritage, Katrang Road, CTS No. 30,49,667.00
B. Y. Padhye Publicity Services, . )
Dadar (W), Plot No. 177, Kalina, CST Road, Near Mercedes Showroom L & ' F 'n a nce Mr. Mohd. Yusuf Layeekali Maldar(Borrower):-Flat| Alcno. | 4840, Survey No. 12, Veena Nagar, plus unapplied
ggggeo ng 9241/ Santacruz (East), Mumbai 400 098 No. 506 & 507, 5th Floor, Bianca Heritage CTS NO.| 604429 | Khopoli, Tal. Khalapur, Dist. Raigad, | interest and expenses
) CIN No.: L67120MH2008PLC181833 4840, S. No. 12, Veena Nagar, Katrang Road, Khopoli, 01197 Maharashtra-410203 from 12/03/2025
gﬁszgiidv‘:;ﬁgZ%ar R Branch office: Mumbai Tal. Khalapur, Dist. Raigad- 410203 CERSAI ID - 200070660156 towards loan
Mobole : §453846979) 9930949817 2.Mrs. Arifa Aliraza Shaikh(Co-Borrower):-Flat No. facility plus cost and
N — 404, Building No. G-2, Mountain View Residency, expenses incurred
Dadar Wasrang, Khopoli, Tal. Khalapur, Dist. Raigad- 410203
Mobile : 8691800888 POSSESSION NOTICE Mrs. Arifa Aliraza Shaikh(Co.Borrower)
Central Advertising Agency, [Rule-8(1)] Flat No. 506 & 507, 5th Floor, Bianca Heritage CTS NO
Mahim (W), Whereas the undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Finance Holdings Ltd), under the Securitizationand Reconstruction 4840, S. No. 12, Veena Nagar, Katrang Road, Khopoli,
Phone : 24468656 | 24465555 Tal. Khal Dist Rai 4102
P - of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the al. a.apur, ] ist. a'g'fld' 0203
f}:,‘;,';’,‘,‘,ia(tptf/l) dvertising, Security Interest (Enforcement) Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowersand Guarantorsto repay the amount mentionedin glorg é::aaflg:?; :hgllll(g(go\-ls'zrmger)é-RK/IOamha!:cr)]:
(00028 2 PPk the demand notice appended below within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of Patl’1 NeaIrVFatima C¥1urch Séwri IIVIS;nbali- 460015 jan!
{slydPul;Zjity, demand notice till payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co- B ’ hN .. KHOP ’I b ’ F Notice:- 12.03.202
p;,l,,,‘,l:_- 24124640 Borrowers/ Guarantors and public in general that the undersigned has taken possession of the property described herein under in exercise of powers conferred ranc a.me.- oPOL a ate of Notice:- 12.03.2025 _ —
Pallavi Adveg. on him/her under Section 13 of the said Act read with rule 8 of the said Rules on this notice. 3 | 1. Mr. Kantilal Shamrao Ahire LHous:gg Ellatt ":“0- ;5037 (';/lagg |§°nt CH13: R 623?55225%0585 I
Dadar (W), . 2. Mrs. Ratnaprabha Kantilal Ahire, 0an Rs. ot O an , O8CIor 19, 1 RS.5529£90.96 plUS
Mobile: 9869109765 Loan Borrowetr/s/ Demand Notice Date and Type . P o 55,00,000/- | Kharghar-410210 unapplied interest
Shree Swami Samarth Advertising, Account Co-borrower/s & Description of the Mortgaged Properties Outstanding of Possession All re3|dgs at- Flat No. 403, Maitri Icon CHS, Plot No. 35|  Ajc No. CERSAI ID- @9.65% p.a. with
Pl}zdar W, vaa0631 Number = Guarantors Name Date Amount (3) Taken and 36, Sector 19, Kharghar-410210. 60379752930 | Asset ID 200052470662 monthly rest w.e.f.
one : .
Mobile : 9869131962 H154HL240 1. Mr. Ravi Chinnaraj |Schedule -1 06.01.2025 |Rs. 18.03.2025 Branch Name:- Kharghar Date of Notice:- 14.02.2025 14.02.2025 towards
Stylus Ars, 705102715/ Udaiyar As Borrower |All That Piece And Parcel Of Flat No. 301, DIh Kailash, Admeasuring 2,11,78,173.50/- Physical h°“‘°|"”9 'Oa’t‘ fag'"ty
Dadar (W), H154HL240 And 81.41 Sq.mtr, Parking 13.94 Square Meter, Situated On The 3rd Floor As on 03-01-2025 Possession plus costan
Tezebl i 705102715G 2. Mrs Malati Ravi Of A Building Known As “ememtici Employees Chs Limited, Standing == expenses incurred
TimeAdve(rti)sing, / Udaiyar, On The Plot Of Land Bearing C.T.S Numbere 834 (part), Road Plot No. 4 | 1.Muneeruzzama Bahadur Khan (Borrower) OD-PRI-MA- | All that piece & parcel of the Flat 10.03.2025
Mat w), : . o _
e H154HT240 3. Mr. 28, Sahakar Nagar, J.P. Road, Location Andheri West, Mumbai — 400 Resides at-Room no 1560, Indira nagar, Near Bagade HALAP  |located at Mouje Bopele, Survey [ Rs.22,59,264/- plus
729182047 Ganeshamoorthy 083 Companv. Turbhe. Thane-400703.Also at Flat No. 01 Facility of | No.56/18 & 56/25, bearing FlatNo. | unapplied interest @
Vijaya Agencies, Gopal ompany, Turbhe, Thane- Also at Flat No. 01, ) : 0
, Rs.900000/- | 001, ground floor, having area 340| RLLR +0.30% at
Dadar (W), 4 A G Ground Floor, Ankita Apartment, Survey No. 56/18, 56/25,
Phone : 2422 5672. - AmMmu Village Bobele. Tal- Kariat. Dist Raiqadh.-410201 AlcNo. | sq. feet Carpet & balcony area 28 sq. | present 9.35% w.e.f.
Mobile ;9920640689 ! ge Sopete, 2 gach. ‘ 60364650505 | feet, in the building known as * Anika | from 18.03.2025 for
Notia Toneeion The Borrower/ Co-borrowers/ Guarantors in particular and publicin general is hereby cautioned not to deal with the property and any dealing in the property Branch Name:-Palaspa Date of Notice:- 18.03.2025 Apartment within the local limits of housing loan
Matunga (W), would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from Taluka- Kariat. Dist Raigadh State-
Phone: 022-66393184/ 022-66332340 the date of demand notice till payment/realization. - s
Mobile: 9820295353/ 9821656198 Maharashtra— 410201.
gchi;ver;%edia Sd/- CERSAI ID- 200058508122
Phone : 22691584 Date: 22.03.2025 Authorized Officer FOR BANK OF MAHARASHTRA
Place: Mumbai For L&T FINANCE LIMITED AUTHORISED OFFICER
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[l Change Of Name

[l Change Of Name

[l Change Of Name

[l Change Of Name

[l Change Of Name

[l Change Of Name

[l Change Of Name

[l Change Of Name

I HAVE CHANGED MY |
NAME FROM ZIAUL HASAN

I HAVE CHANGED MY
NAME FROM RAEESAGHA

HAVE CHANGED MY |
NAME FROM BABULAL

JAIN S/O. MISHRIMALJI AS

HAVE CHANGED MY
NAME MOHAMMED NASIR

NASIR AHMED KHANDE

I, HAJRA SHAIKH,
CHANGE MY MOTHER

| HAVE I HAVE CHANGED MY

NAME FROM  KULJEET

I HAVE CHANGED MY

HAVE CHANGE

PLOT NO 269, SECTOR

TO SITARA GUFRAN KHAN
AS PER DOCUMENTS

I HAVE CHANGED MY

NASIR

NAME FROM MOHAMMED |
KHANDE
MOHAMMED
AHMED KHANDE AS PER

HAVE CHANGED MY

TO

NASIR SHUAIB

HAVE CHANGED MY
NAME FROM MUHAMMAD
MOMIN
MUHAMMAD SHUAIB JAN

PER DOCUMENTS.

PER DOCUMENTS

TO '

HAVE CHANGED MY I
NAME FROM YASMEEN

I HAVE CHANGED
MY NAME FROM

RAJKUMAR PRAJAPATI “

I HAVE CHANGED MY
NAME FROM SUNITA

TO ZIAUL HASAN SAYYED MISHRILAL ~ MEHTA & AHMED SAHEB KHANDE NAME FROM KHATIJA KAUR TO KULJIT KAUR “MADHURIDEVI RAJKUMAR SHIV TO FAISAL KHAN TO
AS PER DOCUMENTS. BABULALJI  MEHTA & / NASIR AHMED SAHAB TO KHATIZA QURESHI AS PANESAR AS PER ADD: RAJKUMAR PRAJAPATI” BEERSHEBA RAJKUMAR AFREEN BANO ABDUL
BABU LAL TO BABU LAL KHANDE TO MOHAMMED PER DOCUMENTS FLAT NO. 501, HEX BLOX, TO “SONADEVI SHIV VIDE GOVT OF RAHIM SHAIKH VIDE

MAHARASHTRA GAZETTE

I HAVE CHANGED MY
NAME FROM AFREEN

GOVT OF MAHARASHTRA

GAZETTE (M-24430473)

HAVE CHANGED MY
NAME FROM RAMEEZ

| HAVE CHANGED MY
NAME FROM CHETNA

| MY

SAWLEAGHA SavvED 0 | [PERDOCUMENTS PER MY DOCUMENTS NAME FROM HAJRA TO | [ 10 KHARGHAR  NAVI | | AS PER DOCUMENTS. (M-24434944) GAZETTE (M-24437702)
RAIS SAWLE SAYYED AS [ |I HAVE CHANGED MY | |IHAVE CHANGE MY NAME [ | HAJRA SHAIKH AS PER| | ST RAIGAD 410 210| |! HAVE CHANGED MY|[ |1~ HAVE  CHANGED| |1 ARUN KUMAR
PER DOCUMENTS NAME FROM DEEVU| [FROM SAIRA ABDUS | |DOCUMENTS AFFIDAVIT REG. NO .| |NAME FROM NARESH| |MY NAME FROM [ | AGGARWAL HAVE
MEHTA TO DIVU DEVI AS | [ SALAM KHAN TO SAIRA 2536/25 MANOHARLAL AMBWANI | [ SYLVESTER ALEXANDER | | CHANGED MY MINOR SON

PER DOCUMENTS BANU ABDUSSALAM ' TO NARESH MANOHAR FRANCIS TO SYLVESTER NAME FROM DEVANSH
NAME  FROM  NAHID KHAN AS PER DOCUMENT NAME FROM AFSANAAZ | HAVE CHANGED MY AMBWANI  AS  PER FRANCIS  VIDE GOVT AGARWAL TO DEVANSH
GUFRAN ~ KHAN  TO I HAVE  CHANGED SIDDIQUE TO AFSHANAAZ NAME FROM THEODORIO DECLARATION OF MAHARASHTRA AGGARWAL VIDE GOVT
NAHID IQBAL  MOHD MY NAME FROM | HAVE CHANGED MY SIDDIQUE AS  PER ANTHONY DSOUZA  TO GAZETTE (M-24436430) oF MAHARASHTRA
GUFRAN KHAN AS PER NASEERUDDIN KAZI NAME FROM  PRAVIN DOCUMENTS. TEODORIO DSOUZA (AS I HAVE  CHANGED GAZETTE (M-24436440)
DOCUMENTS TO NAREERUDDIN KUMAR BHABHOOTMAL PER DOCUMENT) MY  NAME FROM | HAVE CHANGED

KALEEMUDDIN KAZI AS JAIN.. TO PRAVINKUMAR | HAVE CHANGED MY G. RAMGOPAL MY NAME FROM | HAVE CHANGED MY
| HAVE CHANGED MY PER DOCUMENTS BHABHOOTMAL JAIN. AS NAME FROM  SHREY | HAVE CHANGED MY TO RAMGOPAL SUBHASH DWARKANATH NAME FROM SANDIP
NAME ~ FROM  SITARA PER DOCUMENTS BHARAT KUMAR JAIN TO NAME FROM B. SRUTHI GOPALSWAMY IYER VIDE GAMARE TO SUBHASH DUNGARSHI GALA TO
KHATOON GUFRAN KHAN | HAVE CHANGED MY SHREY BHARAT JAIN AS TO SRUTHI BALAJI AS GOVT OF MAHARASHTRA DWARKANATH SANDEEP  DUNGERSHI

GAMRE VIDE GOVT
OF MAHARASHTRA
GAZETTE (M-24437672)

NAME ~ FROM GUERAN | | My DOCUMENTS MUHAMMAD MOMIN As | |ABDUL ~QADIR TO 1| RIYAZ KHOT TO RAMIZ| |RAHUL PRASAD ~ TO| |I HAVE CHANGED MY | |NAME FROM PUNEET
KHAN TO MOHAMMAD PER DOCUMENTS YASMEEN ABDUL RIYAZ KHOT AS PER CHETNA KAMATH  VIDE NAME FROM PARISHAD KUMAR GAUTAM  TO
GUFRAN = MOHAMMAD | HAVE CHANGED MY QADIR BAIG ~ AS PER DOCUMENTS GOVT OF MAHARASHTRA YAZDI RANDERIA  TO PUNEET PREMPRAKASH
MAROOF KHAN AS PER NAME FROM ABU ASIM | HAVE CHANGE MY NAME DOCUMENTS GAZETTE (M-24430465) PARISHAD BERUIS GAUTAM As  PER
DOCUMENTS NASIR KHANDE / ABU FROM ZOMBARKAR | HAVE CHANGED MY COLABAWALLA VIDE DOCUMENTS
o GhANGED ASIM  NASIR  AHMED ABDUL MAJID JAINUDDIN NAME FROM MOHAMMED | HAVE CHANGED MY GOVT OF MAHARASHTRA
by e N SAHAB  KHANDE TO TO ABDUL MAJID IRFAN KAPADIA TO IRFAN NAME FROM TALREJA GAZETTE (M-24437669)

ABU ASIM MOHAMMED JAINUDDIN ZOMBARKAR KAPADIA AS PER (M- KAJOL JAIKUMAR
MOHANRAJ RAMPRASAD NASIR KHANDE PER MY AS PER DOCUMENTS 23121557) TO  SHWETA  NITIN
KASARAGODPALLATH TO DOCUMENTS DODEJA VIDE GOVT
MOHANRAJ = KASARGOD OF ' MAHARASHTRA STIfeRTd BYdt
T ENTS GAZETTE (M-24431580) m A

GALA AS PER GAZETTE
NO. M-24397003

I HAVE CHANGED MY




